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ST/21775/2018

Final Order No. 21886 / 2018
Per : S.S GARG

The learned counsel for the appellant has withdrawn
the present appeal. Hence, the appeal is dismissed as
withdrawn.

(Order was pronounced and dictated
in Open Court on 11/12/2018)

P. ANJANI KUMAR S.S GARG
TECHNICAL MEMBER JUDICIAL MEMBER

PK...



